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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI

+  W.P.(C) 379/2023 

M/S R KRISHNAMURTHY AND CO .....Petitioner 

Through: Mr.Prasanjit Singh, Advocate  

versus 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA  AND 
ANR.  .....Respondents 

Through: Ms.Shalini Halder, Advocate for R-1 

CORAM: SH. SANJAY KUMAR SHARMA, REGISTRAR
O R D E R

%  21.07.2023
Today’s Court proceedings are conducted through physical/hybrid 

mode. 

Notice to respondent no. 2 could not be issued for want of process fee. 

Counter affidavit stands filed on behalf of respondent no.1. Counsel for 

the petitioner states that he has not received copy of the same. However, 

counsel for respondent no.1 states that copy of the counter affidavit has been 

sent on the official e-mail Id of the petitioner. 

List the matter before the Hon’ble Court on 03.08.2023, the date 

already fixed, for further directions.   
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